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(By Hon.Ajay Johri, A.M,)

This Writ Petition No. 10694 of 1982
has been received on transfer from the Hon'ble High |
C ourt of Allahabad under Section 29 of the o )
Administrative Tribunals Act XIII of 1985. The ¥
petitioners who are the suns'uf a deceased employee :
Govind Ram Srivastava have by this petition prayed
for a direction to be issued to the respondents to
expeditiously dispose of the claim of the deceased,
noWw being pursued by the petitioners,
2 The brief facts of the case are that ug ..q"
23%41‘1&925 the deceased railuay auruant whaaﬂ S
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have been retired at the age of 60 years,thus
he lost five years of Government service. O0On the
basis of a decision of the Hon'ble Supreme Court

in A,I.R, 1972 SC 508 Railway Board & Another Versus

FPitchumani, the Railway Board had issued directions

to all the General Managers reparding disposal of

the cases of different categories of persons whg

are entitled to seek relief in pursuance of the

Hon'ble Supreme Court's orders. The claim of the ,
Yy asallged by Km | i

deceasedy fell ‘under Clause S(e) of the Railuay Board's

Circular of 10.1.1972. On 21.5.72 the deceased

had represented to the Chief Personnel Officer,

Bombay through Divisional Superintendent Jhansi

seeking relief of five years salary, Dearness Allowances

increaseod

and gther benefits such as annual/gratuity, sincreased

interest etc.

S On 26.,5.1988 this Tribunal had heard this
case and had directed the learned counsel for the
respondents to inform the Tribunal whether any order
has been passed on the representation of the deceased
or not. The resnondents were to file the reply by

9,8.1983., No reply has been filed before us today. -P"‘

4 4 e have heard Shri 8.D.Srivastava for the f

petitioners and Shri P.N, Katju for the respondants.

The only short point imvolved in this case is whether

Y the representation submitted by the deceasad has bean |

decided or not and if it is not decided it shpuld be
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expeditiously disposed of. Since the resspondents !
have failed to indicate the status of this represen- é
tation and there is no other relief that has been té
claimad by the petitionsrs we direct that the | i:
raspondents will dispose of the claim of the 4 i
deceased within two months from the date of the &
% » receipt of this order if not already decided,

petition is disposed of in the above terms.

will bear their own costs through-out.
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